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REFERENCE TO  QUESTION
RE M/S KARNATAKA EXPORT HOUSE

CHAIRMAN:
Now

MR. DEPUTY

Papers to be laid on the Table.

Sl SETEREIT e (3907 9]7) ¢
FuEqiGfR S, 7 U HEc A
T TS AT OGTEAT g W
i g\ ogA A qgl F AR
quEdl F Adw w oA faEe aw
W7 F argar g fo wg T 97 99
sgaeyr &, -{Interruption) T
am g Al Wi owa fAgEm 2
fr .(Intgﬁuption)m %ﬁ ? I T
37 wEAtg wfEgl & o=@ "
fzar sar 2

e

gl AWITEIT et #wY AT

CIOT C B B L S (N B
¥ oasm | F 9gA § as g E |

CRANCETT S AN T S
qaeql #1 A A g fEw @@
z.

wt TAATOESr  (IHT 9T
& f[Faw 2 % | 39 €7 9
T A |
MR. DEPUTY CHAIRMAN: Question

Hour is over. Is it a point of order with
regard to the Statement?

MR. DEPUTY CHAIRMAN : Any point
of order with regard to Question Hour should
be raised only during Question Hour.
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MR. DEPUTY CHAIRMAN: What do
a want ro say? Question Hour is
over.
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MR. DEPUTY CHAIRMAN: I am
calling for the next item. Papers to be
on the table.
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MR. DEPUTY CHAIRMAN: Point- oi
order on the Question Hour can only be raised
during the Question Hour. You are raising a
point of order on the Qui-tion Hour when the
Question Hour is over, when there is no such
busines; be! the House.

Now, Papers to be laid on the Table.

SHRINIREN GHOSH: (West Bengal):
No, thisis i point ol privilege. . .
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MR. DEPUTY CHAIRMAN: sub-section (1) of section 75 of the Electricity
Mr. (Supply) Act, 1948, read with subclause (iii)

Ghosh, please sit down.

SHRI NIREN
a point of privilege.

GHOSH: This is

MR. DEPUTY CHAIRMAN: leal
ahead) Eoi Papers to be laid on the Table.
-it down, Mr. Niren Ghosh.

SHRI NIREN GHOSH: I want to mme a
motion for privilege.

PAPERS LAID ON IHE TABLE

Notifications under the All India
Services Act, 1951

THE MINISTER OF STATE IN I HI'.
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL.
(SHRI RAM NIWAS MIRDHA): Sir. I beg to
lay on the Table, under sub-sec lion (2) of
Section 3 of the All India Services Act, 1951 a
copy each (in English and Hindi) o! the
following Notifications of the Cabinet
Secretariat (Department of Personnel  and
Administrative Reforms):—

1. Notification G.S.R. No. 776, dated the
lith July, 1974, publishing the All India
Services (Medical Attendance) Amendment
Rules, 197-1. [Placed in Library. See No.
1.T-18104/74.]

2. Notification G.S.R. No. 777. dated the
16th July, 1974, publishing the Indian
Administrative Service (Fixation of Cadre
Strength) Tenth Amendment Regulations,
1974,

3. Notification G.S.R. No. 778, dated the
Ifith July, 1974, publishing the Indian
Administrative Service (Pay) Ninth Am-
end menl Rules, 1974.

ed in Library. See. No. II
for 2 and 3].

Annual Administration Report (1972-
71>) of the Gujarat Electricity Board
and Related Paper

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (PROF. SIDDHESHWAR
PRA
SAD): Sir. 1 begtola} onthe Fable, under

of clause (c) of the Proclamation dated the 9th
February, 1971, issued by the President in
relation to the State of Gujarat, a copy of
Annual Administration Report of the Gujarat
Electricity Board foi the year 1972-73,
together with a statement (in English and
Hindi) givirt for not laying simultaneously the
Hindi version of die Report. [Placed in
Libra?) o. LT-8136

Supplementary  Report  (1972-73> of
the Comptroller and Auditor General of
India Union Government (Civil)

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, I beg to lay on
the Fable, under clause (1) of article 1.'il of the
Constitution, a copy of the Supplemental
Report ot the Comptroller anil Auditor
General of India for Hit

neat (Civ LI). [Plat. I
in Library. See No. LT-8140/74.]

MR. DEPUTY CHAIRMAN: Now,
Mr Kulkarni, Calling Attention Motion.

REFERENCE TO POINT OF
PRIVILEGE ARISING OUT OF
ANSWER TO STARRED QUESTION
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Mr. Rajnarain. let me lei! yotl seiv plainly.
If you want to raise a point of order with
regard to a certain business, thai business
must be there before the House. You cannot
raise a point ol order unit regard to Question
Hour when Calling Attention is called



